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ORDER

Counsel for petitioner present. Respondent called but absent. Counsel for
petitioner submitted that the respondent did not appear even after receipt of
private notice. He has filed an affidavit in proof of service of notice to the
respondent. The service against the respondent for his appearance after filing of
this application is held sufficient. On the last date of hearing, representative from
the office of Official Liquidator was present and filed a copy of the order of the
Hon’ble High Court of Madras in CP No.275/2013 wherein the an Official
Liquidator was appointed as Provisional Liquidator wherein the respondent and
the respondent in the instant petition is one and the same. Today a representative
of the Office of the Official Liquidator caused appearance and submitted another
copy of the order showing that the Hon’ble High Court of Madras has granted
stay for two weeks as per order dated 21.08.2014. Official Liquidator is directed
to file an affidavit in relation to the present status of the above matter regarding
the appointment of Official Liquidator. However, in the memo filed by the
Official Liquidator, it is further mentioned that the subject matter was not listed.
In the circumstances, I feel it is proper to direct the counsel for petitioner to send
another private notice to the respondent for his appearance and making
submissions in relation to the status of the above case. The Registry is also
directed to send a notice to the respondent for passing appropriate order in this
matter. Put up on 10.10.2017 at 10.30 A.M.
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